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As per Hon'ble Shri Justice V.Neeladri Rao ViceChairman
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NoneLfor the applicant. Heard counsel

for the respondents.

2. The OA was disposed of by order dated 2.,11.94
requiring the appellate authorit? to dispose the

arpeal expeditiocusly preferably by the end of

February, 1995.

3. Letter No,ST- IV/]3 28/94 éated at Kurnool-S
the 2.8, 1095 was produced for the regpondents

(returned after perusal). Therein it is stated

that the zgppeikakz appeal was disposed ofﬂon 28.,2.95%
and a copf of the same was delivered to the

éppliéant herein on 8.3.95 after obtaining acknowledge-

ment on the same date,

4, The affidavit enclosed to the CP coes not
bear any date. It was alleged in the said affidavit .
that the corder in the O was not complied with and

the CP was filed on 24.4.95,

5. Probably, the applicant might not have
communicated it to his counsel after the affidavit
was sent that the order of the appellate authority.

was served on him on 8,.3.95,

6. Be that as it may, as the order in the OA
was complied with even by the date the CP was filed,
the CP is dismissed. No costs.#
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